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X of 1897. (3) Section 6 of the General Clauses Act, 1897, shall apply to 
the repeal by this Act of the Railway Stores (Unlawful' Posses- 

xIxof 19q. sion) Ordinance, 1944, or of any corresponding law as if the Ordi- 
nance or the corresponding law, as the case may be, were an 
enactment. 
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THE PREVENTION OF DISQUALIFICATION (PARLIA- 
MENT AND PART C STATES LEGISLATURES) 

ACT, 1955 

dg2 AcT,No. 52 OF 1455 

[24th December, 19551 

6 An Act further to amend the Prevention of Disqualification 
(Parliament and Part C States Legislatures) Act, 1953. 

BE jt enacted by Parliament in the Sixth Year of the Republic 
x of India as folIows: - 

1. This Act may be called the Preventlan of Disqualification Shorttirl<-. 

(Parliament and Part C States Legislatures) Amendment Act, 1955. 
- I 

I of 2. In section 4 of the Prevention of Disqualification (Parliament $e':g;: 
and Part C States Legislatures) Act, 1953, for the words and figures 
"31st day of December, 1955", the words and figures "31st day of 
December, 1957" shall be substituted. 
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1. Short title, extent;commenbement and duration. ,hY 6 /  f / 9 ~ 7  I 
2. Definitions. __lq___ I 

3. The Delhi Development Provisional Authority. I 

4. Declaration of controlled area. 1 
5. Power to issue directions in respect of controlled areas. I 
6. Control of development and building operations in controlled 

areas. 

'I. Application for permission. 1 


